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I'dE DEPUTY CHAIRMAN:

Mve will teil him. Don‘t worry. We
#ill give him enough time.

SHRI ASHOK MITRA (West
Bengal): You kindly tell us.

THE DEPUTY CHAIRMAN :
First you and then the Minister.
Okay? Agreed? Happy? (Interrup-
tions) The Government business is
our business. Itis our responsibility
he House has to pass. it.

Now, Mathursaheb.

f. STATUTORY RESOLUTION
SEEKING DISAPPROVAL OF
THE CABLE TELEVISION
NETWORKS (REGULATION)
ORDINANCE, 1994 PROMUL-
GATED ON THF 29th SEPT.,
1994.

II. THE CABLE TELEVISION
NETWORKS (REGULATION)
BILL, 1993.
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99 qgd § g7 &g 9% @7 AT
AT TGl § 5 Adr wgne T mifesa
W FE wfag 9 ogEEd g o
qIT ATHCATET g, THE FIE g T
SE G

3 Far § o Sfw aga & wdes
Y qATAT ST @ AT, Fifgw fFar @
wgr a1, feafa arsgq # a9 et
g5 20 W orm T[EET ANE §
A At gl Fwfeal F feer §
w@E A ST § | UF YoToUHo
oo ST fa gfewdiue, FAIAST
weae fafues fergsar v 3, Aag
¥ g8 wicae &, favgiv agl ¥ 919
TR FHT AR FT GYEAT AT OF
1 gE{ FFEAT g SfTodtedto, IW
ARt 9 A fFar €\ uF fawmga arae
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Yo odto F AT TH AIfaT fiFaT L
qIY g al ATH WL T § 1 S g
TETE § I ATEAY 8 EJ1G ST
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7g Fgm fo arerm § zafaw fear
w4t fm 93 @N g I ST A
g% &%, SEET IeT Bl Wl & 4
gg T AN faaet FEodrT 9@y @
F 1 Tmifqu zm ara &1 Uwer FUied ¢
?m:"r Zagiir wfears = § 1 wrow
3q fa7 =31 & o wa?r g Ak
ZEAN A § fr?qraqrmﬂ g =
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qgi 97 ot ¥ F¥W ¥ Fq frar ot
TrEEe ¥ fsiegnT w8t #%7 w@r g
ELED N Ry ERGECH AN -
ST q s ¥ oar Wﬁ"”ﬂl FT
3 & A uE mg%r e gy g
geqmqagr g 1 feafy wg g ?z:rrv.(r
HITHT ¥F AT B owGd Taw 320
& fo mifeas W ﬂw, a
faaga enfvs ad ?rnr l Jrrv.'qa:rm
aﬁsrr!’asr"ra B & ayrardiadd
T'“rﬁm 1'( |

JETT AT YA ®T T AT
AT 8, WiGd F37 ¢ T el e
ST O ST | 3 Ieer gt w@rd)
at faw & Fsww ¥ 3w avw
HIGHT ST S a9 HLAT FZATE |
AT OF H

‘person’ ‘person’ means what?

individual who is a

“(l’) an
of India;”

citizen

3
Lh(ll)

or body of individaals,
corporated or not,

| FEIX G-

an associaticn of individuals
whether in-

“(ifi) a company in which not
less than fifty-one per cent of the
pzud—up share capltai is held by the
citizens of India;”

arg HF § FWwd HIT AT AT g
f wifwe & TE a0 A I
TSER A0 § a8 AT B0 TG Ty
awx qwréﬁ AT & AT AT,
et fxar € | 9T WZA §IMT 174,
oY ST GAT FF AT § HRE H, AT
o179 AZ FES &

“Provided that nothing contained
in this sub-section shall render any

such person liable to any punishmenit
if he proves that the offince wiy
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committed without his knowle-
dge or that he had exercised all
due diligence to prevent the commis-
sion of such offence.”

1 faRdt wwdr B dng ¥ g
AR G grET Ao g www

segade Wigs & we IS IO
TE FE AFAY ) VT T | THG A

“(a) ‘compauy’meansany body
corporate and includes a firm or
other association of individuals;”

D F atEy wel GifwemT %
e 7. Iy gg 4 %%
g oamfE wioumonrds Ay IR
} g s g1 oaar & f&
gard sne Sy
; 2 TEOST WE
faaataan r? qq 20 W HEIF-—

“Power to prohibit operation of

cable televisiona network in  public
intersst.”
T RIS P PR
B R R R I (L I A K T Y

FIAAT TH WG T E ) W EET
wy wiaws faar & f5ovdc @y =g
g wmEA AT U 4TS A gl
Can you do it?

FEY TIE Wiwdw G § | HE T AW
ST @ g, ¢ 98 g B e E%mr
¥ fq md ¢ R & T wEwm
w1 ug foa qu 740 T @RAr g |
THH aga A+ a7 2| Sgl DieeR
wges & TRICA w¥ fgAr o,
Fg7 f3e0 warg Al qgATHAr SCAT!
gafy wigq faar @8t & foaer wga
§ Yy fedr &7 wlwre &, Sosa
FTA, TAZH a7 & WOAT 1 HAE
garg oo war f@ ws ¥ Erodvo
¥ 100 931 FA g ATF FAET 15-
Wy Afsg Tqw §w WG W &F
g iwikgaR WIw ¥ e Ffa
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qrFT afy ANw 7 4 48 wrearad
g el ady-asy weafaal
faaar g = w33y, W fagearv a2
B & AFGL A4 AT A0fFQ AT
sSar @4 Fwar B omia Aisg O
ErodTo F ar AT @yodflo &, TFN
qI @rt“ra faar &1 ws @ a8
FIATTAT FIAT &, AeqT 27, Niwfawar
F iy wsAa w0 gaifsq #TIET
FTAATT  TF FFaAr & o fegeara
F—3vy3 ¥, fiedr A—-a7 qIE
QYAL FZIE F2T AT § WL F05 AT
Al 3T gUhg W, n“r T 4IHT 32,
ar &g wial xrrlwr AT ST, AGHT
TTAE STTEAT BN T HTT FY W
fegiy ¥ @ﬂa EXENEE R A
ol &% famer wza § 15 wwaE
g7 IAF /T es‘racw‘wr G o
g =gm (& @y fFor 4 =iy
qrwrgar 5t &% 1 g7 AT4 A
ST FEM | LT Foy ATG WS
AT I a¢ aft ¥ | s wAr §
f o1 RRAT & Iy ’r‘mm e i
wafE dodyo, Usal, efitda, ¥ @y
TF |igd g Wi F{UA—-HrEIR ora@y
mi% g, A9r amT F T | AGY F3
av fzar gfw fm‘r EEARD ﬁ Sy et
gar T WNF WgT g THA Ag
ECSS A FA S5 ) B 1 i o1
JUAT | FAT ATA G AT B
sFgear #7 g f a8 AT rFAEAT-~
nra fadaf SAwegfado weifaai o
Iar @ %——HH%‘T IFMAT T FX !
SICERESIEVE 2 T S X
FATAT G99 E——TreEw AR gfear,
fegeam @rgem, Sfows vada, @18
WY gi, ®4 F FAN g a1 A ATIHTY
g EF S 99 amn g 81 W

rrﬁra & T W A | W7 AT AN
T4 9T 47 F80 0 aO%d € T a8
FE A AIF AT BIE WAET § F
AT &1 §iTH 1 S & THAITIGET
&z 1 sl faad areor @ awdify
ot qRT Aifaat v, 9w qw FE
q¥fefesa 9t &Y, gveiT v aArfaT
F7a 7 feaft & = oA | TAAT
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A agar v o s §1 a7
e war arfge 1 gy gF AW
fodlo & fq ar w7 Famr & fam
Te-9A FFT § | WGF W sHTed
T VAT gAT & 1 HAY & @A any &
fo ereamz fSia®t #gq & 45 exqedm
;oW I oagax g fFoww
ST Ay AwigEy ¥, Ay W o3 =7
SEY 99 WS T G agﬁ =g
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W ¥ I w07 RGA wY WEAITHTT
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TERAT FT HEGT 1 A fAFIE ag
F-—wag feedt ¥, A R A4 F,
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Y AT NHE RAT. 07 FEGAT
agl, fewie wwAra fasr =3
Zgw, A AdY aEATC TG @ o,
T 39% AT qOT F15 AICAT FT
T ¥ WeWw AA 1 T9q @
“Hrawr § 1 qEr qarAr gE ¥ HITH
oIS AF IAF0 AZAUT TG GATE. ..

SHRI MISA R. GANESAN
(Tamil Nadu): The transalation is
10t coming, Madam.

THE DEPUTY CHAIRMAN:
In English?

SHRI MISAR.GANESAN : Yes

= ROHW NFW WAL 0 qZ AW
7R3 7 FfeT |
SECUIEIT wgl, A&

if you are not being heard by Mem-
bers, what is the point in your
makingthe speech? Lethim beheard,

_ SHRI MISA R. GANESAN: It
is coming now, Madam.

it wdtw s Wi o fagre,
T Mg S 49 i e wfe
Fgr, Taer wr g f=ar &3 ) g9,
arst frew & | feed wdt 0 39
frem iggsd w1 A3 ST ¥ FEEg
FARM § FART @1 IO WRAIT R
g § AfeT ag adT ST HERT
F agaar F]T | GV AT AVTAY
®E T HE TEA sqgen i)
afs # Fwar wgar gt feer @
fayar g § S, 9 O§ 9 25,
26 ar 30 TWH @H FE | qg AT
AR FIA FTAAC & 0 AEFT =T
FFrg Y AT &, gAAT AqAT
ar A17_ IR a=fery & ar A &
qr FET WUg § FEATT FIA I
feafy mft ar a8 wodl, SO
fag f5 mraer F1E A FE SATEAT
FT AraTF IR+ XU ATIOAT

ey fmar & fF ge@A @ WA
agy s o A fF AT oag R
srare frae, wew nw wT fRar )
ag @1 ¥w &, AFET TF AT 7
qeaT =EW fw Fr TER e wifker
¥ ? Fr Ave g9 3R wfad §
ar agt 7 afe o & & v A
Yoawr W fewr & AT =0
fagrs smawy & ard =g ¢ T,
W9 FAAG Tg4 g g ar
qFEATT W AT Q4T FI qFT 8
IS ST GT WHRGAT F I
FH 2 1 qUA-gUAr @ ast fsy
fear 37 2 | w9 Sv@T qG WA
T &Y, A0, F A W A7 w0
41 7 Tad fag ot wewT A
Fo & AT | AEIT WY
faraiy &, foraer grEawmas g
Fa¥ 2, uwm faelt ¥ 1% wwar
firdy Feas 7 femmr & wEEWIC
frar Qfs 1wy foedmr) zad
oAy & fF S mroeT § SEET
foRzrdt gNl 1 gre T &Y Radifaed
TR T FYS G AT egaeqT FL GHA
¥ Hafew a7 9% w5y § wie iy
ATk # sgm fergeara  axar REH
wEW R\ F QO a%E ¥ W @ N
T FT GFAT, AIE FH W A
ST & | SR T® ST &
SATEAT T & | DS Al AR WL A
g fF % @7 T 3@ AR 9T WY
guat fowme & &9 4 T ! AT
W FT AT & AY dgd ATSTANT |

TEU AT OF GAT & AT S
Faw wraEd g Sad ufkary 9T
Afqn, foody fr 08 o o I
aHT BT 7 g4 | wad qer o
ufar # 373 a9 w4, seofar §
Ay A w3, afET qg wegld #
goar Bie W § A uftr aié
g9 arr oa faere s gAY a1y
F¥ § faeclt, avas, Fowqr ¥ a9
gl A, Afww B oY wig g, W
Mfsre ux Brer wear a1 fefew g,
Fad FT WA AfAw AT AT AGH
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7 qE Faw dodle @ fgar FIEE

Wl mrRHT agt & wEt oA qEdE

HC SFA Z AT qU FEArug ¢ fw
TwT ger wie faar g o oA
SN ke - I E RV e T
WG §T 7 IO 5 WL IFFE, FAFAT
F BE FT AT TS IO AT
fas w7

37"

199 UFE OIT FMG FET § O
UwaEieTHe F DIT, IT AT FIE,
g fam w7 wd & FF fF I FA
ar & 1 we F¢0 fF AU guAr IS,
fq fo qdr &7 | Far ArgT 39 f§w

«"fg Fgr § f& sAtwa 3w an
g g ¥ A de odfam
¥ A St wFed way Far fE
glegrtz g wifge, S A & )
nqH e F3 of ¢ & Tad-Eed
@ w7 F qiftre F 6RT @S IqU
FT 740 SUTAT | &A@ AL AT @R
¥ FrAr g, way FA a8 fearg ?
g ¥ A 3w e (% oA @
Tlagsazs g, 9uAr J1ga aTET T

UGS Ll A v G
AT AT FEAT AE 2, ew‘raﬁ—rfmﬁ
q s owg mE Ad @
qr owFm fa ww Saq ww R
fp waey feafa @ awr AR g
79, WOA FY7 w9 g4 39 f&T
AR I - i < - LU
HETE AT AW E | srwEW H
&% T F A1 GRS TaAHE |l v:g"f
C& o ovw oqwiw 3 feafr 7oAk d
cqear JEm fFowdsdw o S T
'%a”ra' ¥ A v AFW g @
"7 mv g atEw WO A ¢ v
Fc T2 3 7 fET zEer wAd ATER
agr?ﬁﬁswfrwfafag qITE
cgras v w0 ga g oo gw
“dwWr 7 owgr o1 R o@gA & wmA gl
HF AT AT L T AT AT, AT
WY FE E ag A owrg 1§ g
T8 77 AT FANRTEHAT S 8
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Y A UF o190 &g &Y H @

FET | ST UGT dF N ara w@r
TF g 1 oweT wgr § B ogEEr 90
fem & e Afew faar s arfem
90 {7 agad g g | waw fwdr
qOA siEmde doqv fRar 2, AT
A FC, TF Bl Hiwae, wod
TIT & uF HiAGT wqree wifEET
3o g fear g &1 & afeqry =@
HARTET gRM €8 q7H=  H, AT
sawr fsgma § f& ag  &w oar
guaar § f& Sfaq @ smafas g
% F7 I, WIT HGT FAFT FE
faar & 90 g & aifemw AT |
dm  wd| |, g ot uw faw @i
A4 F7 Jar g, ‘A TE TS WT A
7g g Wifefaz £T fgar 5 =g
Fgd & f5 90 faw § grr w90
feq @ S¥ FHL & FOARX &
g mr | SEST FIOAT g8 F
Bl #lt ag 3§ 9@ g,
ELIE T Fgar § &
why can‘t you do itin 15 days?
T TG FFA AGT H=[, G T AT
gg fafqe FIFw 1 T@HET AT
erar ¢ f& =g mafad & wer g,
aaa ¥, war & oar g AR qA
FE X AW RAT @i mre W
R §F 9g WIEAHI wEEr @ |
¥ may fades ¢ f& 7 1 Faw
WAL §—3wn e Thel TTEIS
F EF ¥ @ fFar s ) ogEl
AT I FHA-HAT AR 7 & I 98
93-98 4§ areli AT wGfAGT F gy
¥ 7 gro, faest wrwwo § Eil
EEICIA za“eﬁr oY A W |
T 1 AEHT # A ATl 97 ey
TSI AEW | wgl oF fa &
AT AT qATE g, T IqY WA,
afrs ot sud wifwat & s o
FIX W WA TG FL L IR |

THE DEPUTY CHAIRMAN:
Shri Vayalar Ravi. The Hon. Mem-
ber is absent.
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SHRIG. G. SWELL (Meghalaya):
Madam, our friend, Mr. Jethmalani
has some urgent business to go. If
you agree, I will request hon.
Members tolet him speak nowand go.

SHRI RAM JETHMALANI
{Maharashtra): Madam, there was
some misunderstanding. I had
thought that T was the first to speak
at 2.30. Therefore, | fixed up a
meeting, If [ speak now, 1 don‘t
think there will be any objection.

THE DEPUTY CHAIRMAN:
ff the House does not have objection,
{ think he can speak and go. But
please confine yourself to the stipula-
ted time. gy g awg F AT
AHTAT |

3719

oY TIRAS AR F Ay Fid
¢ A )

gaEamfa
FAAGT |

ygr atTtaT Ag

This is a House.

SHRI JAGDISH PRASAD
MATHUR : But he can steal it.

SHRI RAM JETHMALANI :
I hope the han. Minister and the
Government will take my criticism in
the spirit in which I want to say it.
It is meant to be a constructive
criticism. It is meant to help the
Government to adiminister this law;
itismeantto preventthe Government
from having unnecessary litigations
which will only bring it to some
amount of embarrassment.

First of all, you had declared the
purposes in the Statement when the
Ordinance was brought into force,
You have mentioned four purposes,
Thefirstisthatthere is 2 mushrooming
of cable television networks, I do
notfind in the whole Bill single provi-
sion which enables you to coatrol
the mushrooming of these cable net-

I

L

;
|
i
1
l
!
§
f
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work operators because the only

qualification for registration s pre-
scribed in Clause 2E. Under Clause
2E,if a person is a person within the
meaning  of the Act, he has the
right to be registered. So, how are
you goingtocontrolthis mushrooming

business ? The Bill does not :ndicate
at all.
The second purpose, wkich is

perhaps the legitimate purpose to
some extent, is this. You have said
that yon want to protect the small
operators. If that is the prirpose,
you won the support and ad:siration

of my hon. friend, Mathu; ahib,
but I find that in the Bill you© have
no power, you have no such provi-

sion. Howdoyou proposetc .ontrol
big operators from taking .ver? I
do not know. There is no power,
once agam. Once again you gu back
to Clause 2E. Under Clauyse 2E
whoever is the person, as defind, will
have the right to operate one oi'thsse
television units.

The other purposes, which you
have given, are all obnoxious to the
Constitution. You must rezlise and
the  Government should realise,
and I want hon. Members of the
House to appreciate, that this is a
seemingly innocucus measure. But,
in substance, it raises great issues
of  Coustitutional impo-tance.
You are dealing first with the rights
of free speech of those who want to
appear on the television nctworks
and express their opinions on moral
issues, on social issues, on political
issues, on aesthetic  issues and
even on commercial  issues. And,
second, which is still more important,
is the correlative and concomitant
right of the people to knov. The
people are entitled to know the
trnth and the people are entitled to
the fullest possible information. Once
you are dealing with these iwo im-
portant rights of somebody to ex-
press his ideas and all others to

receive those ideas, these rights
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scom¢ the foundation of constitu-
»nal democracy. Unless you have a
ympletely informed electorate, there
in be no democracy. The second
‘inciple which is inolved which is
ually a very, very imporiant prin-
ple is that ultimately the right of
ee speech and the right to form
ur own conclusion is a part of
iman dignity, is a part of human
tellectual and spiritual autonomy
scause these are the issues which
‘¢ inclved. Sir, the third important
sue which the Bill seems to forget
tally is that the democracy 13
1sed upon the philosophy of the
eat philosopher, Uboltaire when
: said, “I don’t accept a word of
hat you say. But I shali give my
e to defead. your right to say.”
ow, in otner words, nobody has
e right to prescribe good test. No-
»dy has the right to prescribe the
iture of views which are acceptable
the society. ! may not accept
e views on good taste and the so-
lled vulgarity and obscenity of
ther your Government or the
ireaucrats who help vou. Therefor
¢ Bill does not takc notice of these
eat Constitutional principles at
[. Infact, truth has a very uncanny
ibit of leaking out. You have
id that you want some kind of
nsorship.  Censorship is repug-
it to our Constitution. Those
ho have committed offences, those
ho are doing something which
prohibited v, law, for them laws
we already been made. Laws to
ntrol free speech have already
en made. They are all laws which
1pose reasonable restriction in the
ght of free speech. The law of
sel, the law of defamation, the law
“contempt of court, the law relat-
g to not spreading communal and
ligious violence are there. All
ese laws have already been brought
to existence under article 19(2)
" the Constitution. They have
ready restricted the right of free
ieech and the right to receive a
ieech from others. Now, you cannot
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go beyond that. The cat is out of
the bag when you say that the pro-
visions of this Bill are supposed
to be in addition to the various kinds
of laws, the list of which you have
already given in clause 21. Now,
you have no right at all under the
law to restrict the free speech beyond
the parameters of article 19(2) of the
Constitution. The whole of article
19(2) of the Constitution has already
been exhausted by the existing laws
and you cannot imposc any further
restrictions upon the right of free
speech.

[Vice Chairman (Shri Suresh Pa-
chouri) in the Chair.]

Sir, the fundamental principle of
democracy is that if there is some
kind of untruth, that untruth will be

faced with truth in the free market
of ideas and the truth will collide
with error and ultimately the truth

has to succeed on its own indepeen-
dent mcrit in a frece competition of
ideas. The Government has no
right to say what the truth is. The
Government has no right 1o say
what is good for the people. You
are not treuting the pecple of this
country as school children for whom
you are going to act as some kind
of parent and prescribe what they
want to hcar. What is the kind
of culture they want to imbibe ?
You have said that foreign culiure
is coming in. But I might like some
elements of foreign culture. I like,
for example, elements of a culture
In which the politicians are not
corrupt. I like elements of a culture
in which the people speak the truth
all the time and not thc kind of
falsehood which goes on in this
country.  Therefore, you cannct
say that your culture is superior and
going to impose it on others by
calling it as an Indian culture which
adds insult to the injury. First of
all, you impose a false culture
on us, then, you tell us that you are
imposing the Indian culture. Now
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this is a kind of tyranny which I
will not tolerate and this Bill se=m-
to be based on that philosophy.

Sir, unfortunately, 1 have very
little time to devote and 1 want to
point out to you what this Bill
does. Under clause S everybody i~
to conform to the code.  Undet
clause 6, everybody is supposed to
conform to the advertisement code.
Now, what is the programme code ?
The programme code is not laid
down in the Bill. Yesterday. [ am
sorry to say the Minister was mis-
guided by his burcaucrats or per-
haps it was his own error. He told
us that this was the same old thing
which was opertating and we will
find it in the Library and the Library
happened to be closed on Saturday
At least he had the good sense to
send ‘out 4 copy of the rules to us,
Now these two codes are contained
in the Bill, the statutory rules which
have been framed. WNow look at
this . For breach of clause 5 and
clause 6, whoever contravences these
rules will be punished. for criminal
offence. Under clause 16 also, who-

€ver contravenes any provisions of

this Bill shall be punished and the
rules in the so-called code have this
provision. Your rule says, for examp-
le you shall not do anything which is
against good taste. In other words,
you have now created a criminal
offence punishable with one year’s
imprisonment, which says that
whoever hereafter does nof act in
good taste shall be punished with
imprisonment which may extend to
iwo years. This is the kind of ofi-
€nces you are creating under the
rules. Please look into the rules. 1
appeal to you. All your rules, excepl
one or two, are outside the ambit of
Article 19(2) of the Constitution,
The first rule of creating offence is
that you rust create those offence in
such clear language that he who runs
itmayreadit, Afterall, when youare
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saying 1o people, “Don.t do 1is.”
they must know what exactly you are
asking them not to do. How can
you have an offence in which you
say that a person shall not speak
half-truth and you will decide whe)hr
the person has spoken half-truth
And the law says that whoever shait
speak what the Government thinks
is half-truth. shall be punished with
imprisonment! { do not want to use
strong language. But this is one of
the most absured provisions that I
have come across. Sit down and
modify the programme code as well
as the advertisement code. Bring
it in conformity with the Consti-
tution: make it specific; and use
more precise and better langu age.
The English are gone, but stilt we
use the English fanguage. It is
horrible Inguage in your rufes
have no time to point out each on-
of the rules, how there are gramma-
tical and other mistakes.

Sir, as U said, this is a scemingly
innocuous measure, but is, really.
a wolf in shecp’s clothing. T you
allow this kind of invasion of liber-
ties to take place. you will have taken
the first step in the direction of de-
truction of the liberty of free specci-
and our Constitutional values. |
oppose it because your two legit-
mate purposes are not carried into
the Act and your remaining purposes
are totally obnoxiosu to the Cons-
tituion. Thank you.

THE VICE-CHAIRMAN : (Shr,
Suresh Pachouri) : Shri John F.
Fernandes. Absent, Shri Vayalar
Ravi.

SHRI VAYALAR RAV{ (Kerala)
Mr. Vice-Chairman, Sir, T support
this Bill because it is &« major measure
in the field of our clectronic media.
(Interruptions). 1In this, the Minister
has taken a step 1o control, regulate
and prevent, to an extent, the in-
filtration by other forces which may
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have an encroachment on the cheri-
shed values of cur cultural inheri-
tance.

When the cable TV opcrations
started becoming very large in the
country, a profitable business, the
Bill was introduced in 1993 whereby
some restrictions aud regulartions
were sought to be made. An oppor-
tunity was given for the bigbusingss
to intervene and purchase the small
groups started in different cities. I
happened to read a report in the
“Business World” recently. Many
major groups are coming into the
field with foreign collaborations.
They want to spend enormous amouts
—the RPG group, Rs. 1,000 crores
and the Hindujas, Rs. 500 crores-to
control the electronic media. This is
a very important factor. In the
Objectives of the  Ordinance, the
Minister has said in the third para-
graph that this measure is to prevent
the large way entry of the big business
and also to protect the interests of
the small operators. I agree with
it and I want him to stand by that.

The second objective is this. The
cultural invasion into the day-to-day
activities of our social life by the
foreign media makes a negative
impact on the society. Before making
two or threc other points. I want
to make one point clear. The Bill
itself says in one or two clauses that
the main in'ention is to prevent such a
kind of cultural iavasion. In this
country, today, the new generation
is being inflaenced by the electronic
media where many types of satellites
are transmitting Adifferent cultura
activities to this land because the
sky is free now. So, our new gene-
ration is being influenced to that
extent and that influence is not as
good as we expect it to be. That
influence is not good for the Indian
society and the Iaidian traditions.
We have our own traditions. Instead
of circulating our own traditions to
the outside world, w2 are proceeding
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1n a different wav which is not good
for the society. That is one nart of
it. You righily said that to prevent
the cultural invasion the debate is
whether w= should allow the forzien
media to print on this soil or aot.
If the intention of the Billis ro make
rules and regulations to prevent
any kind of cultural invasion or the
Invasion of our cultural inheritance,
It is all right. But the attempt of the
Ore[gn media, which has its own
Publication to print, is itself a prob-
°m. Here, the Indian print media
Project our national interests and
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Our views to the world and the foreign

media project their views to this
nation for the consumption of the
Indian nation. This is the basic
difference. Here, the media does the
service. It is part of our nation:
1t is part of the society, it is part of
the politics and it is part of the estab

lishment. The print media represen®
the national interests. Today, some
people are debating this and the deb-
ate itself is unwanted and should not
be allowed in this country. If the
foreign media are allowed to print
in this country, it would mean that
we arc allowing our nation and the
people to know what foreign people
want to convey to the Indian people.
It is not in the in*r2st or our nation.
It is noi in the interest of the Indian
society. But it is to their interest,
They want to sell their idea to this
country. So, any attempt to allow
the foreign media to print in this
country will go against our national
interests. So, I wonder what will
happen tomorrow if somebody from
Pakistan or somebody from our
neighbourinood wants to have print
media which can print for them from
India. Anybody can have it. I do
not waat to name anybody. Our
national inferzstn are there. Our
system is an onan system. Ours is a
democracy. } is one of the biggest

democracies in the world. We have
the freedom of press. The Consti-
tution of India guarantees the free-
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dom of press. The Indian Constity-
*ion is one of the best Constitutions
in the world and one of the democra-
tie institutions that we bave, is our
Patliamentary system. This system
exists in the Indian Constitution
which guarantees the fundamental
rights, that is, the freedom of ex-
pression. But. here the basic ques-
tion is, is it the reedom of expres-
sion of the Indian citizens or is it the
question of freedom of expression of
foreigr citizens ? The foreign media
owned by foieign citizens cannot
claim iie freedom of expression meant
for the Tadiar citizens and you cannot
aliovr e foreign media to print and
claim .hat freedom. T  believe,
it will i;2 a bad time even to  discuss
this issiz¢ and allow the foreign media
to come to this country. I would
oppose this I know, Mr. iren J.
Shah, is wvery happy because the
rules are being circulated. He
demanded them and they have been
circulated. But those rules must be
strictly enforced. But which is the
enforcing authority ? Will you leave
this aspect completely to the post
offices or will you have a separate
authority ? The Minister may consi-
der this point. The Bill contains
certain ciauses which can be dis-
cussed and interpreted because the
Government wants to fix certain
criteria for control to prevent cer-
tain kind of propasetion. If you
allow the State Government officers
to do it, i wink it is not a proper
assessnieni oi' the sitwaton and I
wish thai wne powes to conirol and
enforce tuls law need ot be delega-
ted to the State  Government.
It can be done through your own
agency. itcan be eitrera registered
agency or something like ihat. What-
ever 1t be, it should be your own
institution.

Then comes the punishment, for
which I moved on amendment.
You give them punishment. You
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say, the punishment is six months
imprisonment, or there is a minimum
imprisonment of two years. Okay.
Then what is the fine ? A thousand
rupees. There is no relationship
between the fine and the term of
imprisonment in criminal Jaws. There
is no relationship between a fine of
a thousand rupces and an imprison-
ment of two years. The fine is Rs.
1,000/-. How can the imprisonment
be two years ? I am for imprison-
ment of five years or ten vears; I do
not mind, but there should be soma
rclationahsip bLetween the two in
your recoramendation. When this
House passes a law, it should not be
a laughing stock before the judiciary
or ihe lawyers. 1 can uaderstand
the logic of fixing it today as one
thousand runces. But there must be
some refationship between the two.
That is why I moved -he amendments
for a minimum fine of five thousand
rupees and for reducing the punish-
ment, making it tirst six months
and then increasing it to two years.
I do not mind if you want two years
of imprisonment, bu: then definitely
the fine must be increased. You have
to fix a minimum of ten thousand
rupees; otherwise, there is no re-
lationsiiip between the fine of ten
thousands rupees and the imprison-
ment of two years. And for the
second offence, you said, it can be
extended to seven years or something
like that and there is a fine of five
thousand rupees. Therefore, Sir,
I suggest that when the punishment
is fixed, there must be a relationship
between the fine and the imprison-
ment. That is why I moved the
amendments. While I am fully
supporting this enactment, my only
request is, the ojectives of the Bill
or the Ordinance should be fulfilled
(1) to protect the interests of small
cable operators and (2) to prevent
the invasion of our cultural inheri-
tance and the cornering of the smal
groups by the monopoly houses
which are spending crores of rupees
in collaboration with foreign groups;
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whether it is RPG Group or Hinduja
Group. And by spending thousands
of crores of rupees, there is also an
attcmpt by such zroups to control the
public opinion and also influence
the poor people in the society.
Such vested interests are also show-
ing up again in the name of liberalisa-
tion. So, I wish, the Minister will
be able to implement the provisions
of the Bill strictly.

Thank vou, Sir.

AR TTA! f:a'zaz“i (wre=ay
) 0 ERTE WA STANISTE
qZIEE | U wa, xrczmr, TIEATTR
o AqTaRT fgeas 1 %o &
Sk @nr faar WA WA e §
TF JE7 B a9 § oMiT 9w TR
qam ¥g g A g5 8, 2wl Td
P ETT WTAR AART F TR

AT "-g‘raa, IS ERL
aqq favg T e argr o & &
TF AT A AEIIROAGT -
frvzas neg-weat & gark ararfes
W AFFET AW 67 FJ- (9T FT
W@ WY Uk oy wan ¥ afg gw
FE IERT TN GHAIT WISAT GAT
frard & @ oay featd ue wi avigs
gar o owwdy & w (wr ws 8@l
AT axdT g |

ITAATERT TRIGA, i?f BSRIERY
¥ 3wl 4T @ AW Wi FEL HT
[ET ARAT O T-AIET oy g ar
Ut B s T B
etramow TEIET, AL AT AgET
ST Fedidn ST WY g, IW HUIEA
F gl AT Sfia ugy ¥ &, A ag
FEA AEA o giiTEa gy 4E 2 )
T gaTl} AdT a3 faﬁa?r s gqH
SR B Do+ S i FEr e RO 4
Iegi o1 Aqat aniq feal, 3w qaty A
Igiv Fgl for faRer ol ¥ ure
g aiy fawdi & osifee qrem
awral fT Hepfa T a1 B S
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W@ T ) WTa avrdl ok gesfaey
fagelt #evfa & Soatad WA
gy & fau ag waalkw 37 AT
93T | ITANERA A4, geifw HAT
AgI%g &1 329y Al A€ §, AFTIAR
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& T qT &, “g¥H o qar Fvar
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#F\ arAqERd WIS, WA Y
g 5 WT 6 A T AR WX
Ag wgraar g OF T IwAgT ¥ A
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gt a1 34, @rnt foex fia-ae
T ast § W A TF-IIATIG FY
Moy AgE @ E F, IU-gaTea
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7y HT-3arRaraTe frdregcarafrs
i<l % faog =81 &, 93 SeRATaR
gfemm wie wwtsaardy fa=rd
gAe-THET & &y & 1 ar

SAEAT W weAr K OgR g=ar

AT s A wedt B dfeaa

q g HEIRM AET ;T § ﬂ] ag
wIY me-ges iy < wrawr FEAT
THINT 99 gATENST wilEa, AW A%
31 & 5% ‘ﬂ BT & gfwaa wug
AW &Y &, R AT WAl € fm
53 faw ‘7 'm AT ATHA &Y
F Ef7 FIESeE AT @
afifdaad go a8l wwar | S9
wuTeTe wERT, 78 WAt & 6 gl
e ¥ zduaifes wregay a1 favere
mmm@ri%w%fm ai
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st § ov 72 A a9 & fr swry
W& Aifgfratal & wr & =7
TR ITE  @ewdl ¥ gfa wOA
fwfers glewim 1 v@r A AR
T fau &% w{frar gt ot w
I FAfE & oA (e S i g
qE AT & foq, s & w7
arge feafaat Az wrexat srEw
qEY T GIEHIT FT qFT & HIT
T q@m ofcfeafam = ofanfs &
&1 ¥ fergeara &1 Jwfews gfeswim
W TR Arendl F Faw Fyart
A F oHET A WEr AT | Ay W

Tl WERT A werRw § wgr §
fF @3 90 Tl ¥ we &

W F GT F GAFT HEMAT
g oA 31 fememw &r 90

f aw g7 IO W oy o g
Ty 5 o FA FTEw w WO
IR ow, T T w2
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& 8 g B I FT o § )

[ RAJYA SABHA ]

Cable TV Networks 392
(Regulation) Bill
1993

A FW FR BT ATT GO A
2 | gAR Wt wWawT FEy & fF
FAH JTIET HT TF aa¢ qiwrdr
N fAET wIT FEAT R | TE
dar  zwigwr sy Faw  weTET 9
AT W daw § gl g anr
qR wEEE & a0 fF o &y
W &, B AG TG | WA
Y a@ & % oF v I W
JAEEE  F A T TF g AL
@Y aE g T F A gw
qEEl  AgIT FT AHERT FTATC
TR & & ug N YRS E
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wgEy ¥ @ gan s gquar R
fem F swrfed g T Hrdw
o F§ fagawr  wr] adi g ?
WA IR A § farer e
qE & | UET EHIR SETOE
¥ owg Wi g, Ug T & oS
faey 1w & dg weSt & 1 WEd
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A @ uwdEr  varfE w1
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TN F Fww T @ § OfF T
PIA AZAH AT VAT FA A0 SA
qam &0 1§ 33 g &1 fafew
g wadar g & FIa wmadEs
w1 frafaa fFar smr 9§08
foa 3w ¥ FHaA HAEH A qAE
AR I wrs g 9y frafaw
fear ST 980§ U B
gr 2 fe s Faw wmEd § 9
g FRrueRE qfewr  faarg,  amEes
gmzifasar ¥ da § | FIT Forar
fear qaafes At #5110 gigzfrer
FOHAT A EWY F FeA wwkd
it W 1 78 ey g 5 Faw
FEEE AR I T gAR Uw F
T F AT FA SR A R
far 9® frafax ferr ST Sy
g z@ifar # qwferw gavea
w fomr & 0 (wmw # g3) W
U I(EH G Y AT § AT F wwar
gmgT JE A 9 FOA | WY q”
¥ draT AW FEAr A SH AT
e 99 ax woy faar T

SHRI V. NARAYANASAMY
{Pondicherry) : Mr. Zice-Chairman,
Sir, thank you for giving me this
opportunity to participate in the
discussion on the Cable Television
Metwork (Regulation) Bill, 1993.
The electronic media in this country
has undergone a revolution today.
The hon. Minister has clearly men-
tioned in the Statement of Objects
and Reasons that there is cultural
invasion by the foreign media into
this country and therefore the cable
mnetwork that is being operated
within the country has tobe regulated
It should identify and maintain
our culture. In the name of cultural
invasion, it should not divide people
as has been happening in the name
of religion, caste, creed and so oa.
Sir, though it is a very simple Bill
and I have stood up to support the
Bill, yet [ would like to make some
suggestions to the hon. Minister.
Electronic media is considered ro
be one of the vital elements of in-
formati>1 a1l et:ctainzmia ia this

(Regulation) Bill
1993

coutry. The Cable Network which
is being viewed by millions of people
of this country has been invaded by
foreing cvlture. The foreigners
who have come and taken over the
cable network are making huge in-
vestments on it. And their modali-
ties and temperaments will, naturally,
be in line with those of their coun-
tries. 1 was really surprised when
the shon. Minister said that he would
like to control the Western media
in our country. It is highly impossible.
You have allowed them to continue
for years together; not only that,
you did not have any regulations
set for the foreign media in our
country at the initial stage itself,
I would like to give asmall example..
Take the case of our neighbour,
Pakistan. They are telecasting prog-
rammes which are totally anti-India
and the people of our country are
viewing them. What have you done
about it ? We protested against their
actions ar the diplomatic level, ar the
Ministerial level. But we are not
abfe to counter the anti-India pro-
paganda that is goingon in Pakistan
through the satellite network. Even
on Doordarshan and through various
other media, we are nor effectivefy
countering it, more so when they are
doing it in order to damage our
country’s reputation and interests.
This is only a small example which
have given. Earlier, when I spoke on
the discussion on the working of the
Ministry of Informatiot and Broadca-
sting, at that time itself, I mentioned
as to how the vulgarity, terror and
horror which are depicted through
cable television network would affect
minds of the younger generations of
this country. The operation of the
cable network, somehow, has not
been regulated by any authority
beitatthe Statelevel oratthe Central
level. I was really surprised whaza Mr.
Jethmalani said that becadse o) rree-
dom of expression, freedomn of 33:22
and freedomof movemesnt, tae Gi/ara-
ment did not have any rigat or a1.ho-

rity tocontrol the media. 1do.'c 13ro®
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withhim. Hemay bea Constitutional
expert. But I would like to say that
the Central Government and the
State Governments have got the regula
ting authority for protecting our
country’s culture. For defence pur-
poses and also for keeping up the
reputation of this country, the
Government has got every right to
regulate the electronic media in this
country. Simply arguing on the basis
o the provisions of our Constitution
ignoiing our country’s interests, is
totally unacceptable. It will On_ly
erode the patriotism withch is prevail-
ing amongst the people which of this
country.

395
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Sir, day in and day out, we come
across news items saying that Door-
darshan would Ve introducing 49 to
50 channels. What is the purpose of
bringing in so many channels ?
There is one peculiar thing. Clause &
says: “Every cable operator using a
dish antenna or a television receiver

- shall, from the commencement of
this Act, retransmit at least one
Doordarshan channel of his choice
- through cable services.”Why do you
insist ‘on it ? It is the choice of the'
viewers. It is the choice of the cable
operator to beam programmes which
they would like to see. If they want
to see all the Doordarshan programmes
. let them see. Why do you bring in
“this clause and compel them that
+-jtshould be transmitted or retransmit-
‘ted ? I don‘t find any logic in this. T

-agree with the Minister and also com-’
pliment him for the' quality of the’
‘Doordarshan programmes has impro--

ved. Still'we are not happy.

SHRI .G. SWAMINATHAN
(Tamil Nadu): Because oi competi-
-tio: )

SHRI V. NARAYANASAMY:

May be or may not be. Sull I- am
not satisfied with the programmes
-that are being telecast by ‘the Doo-
«darshan. The programmes are rot
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upto make. They are not dipic-
ting. The culture of the people of
this country. After watching the
Star TV programmes, after watching
the Zee TV programmes, Doordars-
han is also going the same way. It is
totally inacceptable. When you want
to maintain your own separate
identitv, you do it. Let us not copy
from the Star TV or Zee TV. Let us
not copy the programmes of other
networks and say that the Doordars-
han has improved its quality. We
bave diverse cultures in various States
in various regions, right from the
Adivasi ‘culture to the Western
culture which you claim in the cos-
mopolitan cities. Let us- not copy
from the Western culture and
say that the quality of the Door-
arshan has been improved. And on
this there is a lot of controversy.
There is another controversy about
which I would like to say. ‘The hon.
Minister <aid that they would like to
telecast iutellectual programmes on
DD-3, Everycay you see a news i.em
saying that this programme 'is being
introduced from 15th August, 26th
November, Ist January, etc. 1 don‘t
know what these intellectual program-,
mes are. | would like to know from
the hon. Minister about this.

Another thing 1 want to submitis’
that1 am really fed up with the regio-
nal programmes that are being tele-
cast. Excepting cinemas, thee ist
nothing in this. Some dramas are:
telecast in the regional programmes,®
whether it is West Bengal , Tamilé
Nadu or Karnataka. You know, the-
peopic are really féd up with these”
regional ,programmes. The house-.
wives don‘t go away from the tele~»
vision. They see all the programmeson &
DD-3 and their household work is:
suffering. So, Mr. Minister, in the,
name of improving quality, don‘t:
go in for films only. Let us depict ;
our culture. I have beea saying this
right from the beginning. Even the
other day, I was telling the Minister
about this. Kindly don‘t insist ihat
people should see only the Doordars- &
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han programmes by bringing this
clause in the Bill. Let the peovle
see whatever thev waat to see. Let
thepzyolzhavethsirown choice. But
I agrez with you that the cable net-
work has to be regnlated. T am not
going to ask yon to conoromise on
this bazause the amount of obsceaity
thatis thereiathe forsizn programmes
is just iaroleribls, You please tell
m2whit yorar: 3iiytodoinvezard
to this. I must say that this foreign
mezdia is spoifing the adian mind.
Tha 1hdians living ia Now York and
Washiiyioa want to sead their Chil-
dren to Todia bzcause they  want
their 21" 1-21 23 1y 39diled becauss
of th: Weswra o e T bling
the si “wa.iun, why are you briging the
Tz Wooeon cubiace n3ec? You are
brinz:az 2y, 31,103 a3z wiaich
ourciitaziwag isz Yoawanito
brinya r2xalatior aad puaaish people
wao azzsmuiisa. Cattaizoig fish,
Anotherthinzg I wouald like to tell
ouy 1s abouat the hizh rate of tax on
vable networks, In varjous States,
the rate o! tux wawies D2iween 80%
~and 6)%;. Therzis 2o uaifora polizy.
What w:ll happen? The poeple, by
and iarge, are bziaz taxel. The vie-
wers are bzing taxsl. With 829 tax
rate, the people are bardened. Mr.
Swamnina 1aa wit! delinitely bz aitez-
ted because (Interruptio ts)

SHRI G. SWAMINATHAN: |
have only onz poiat. 1 woaid say that
the Cemtval Govera nzat is chargiag
RS, 53/- for the disa antenna. Now
the S:ate Gove am:atis iz ragala-
tory authority. So, they have to
charzz . aziame to rezmiais it

SHR{ V. NARAYAVNASAMY:
To reguiate dish aateanait ;

SHRI G. SWAMINATHAN:
Berause the Ceairal Govsramsai
can‘t’ regalate it.

AN HIN. MiM33: Ty 1
charginz Rs. 23)/-in Delhi

SHRI V. NARAYANASAMY:
Not waly in D:zihi, in Tamil Nalu
theychargz499 1ax. Thocadtzopera.
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tors there went on strike and ultima-
telythzveaniiaovior 2% Swami-
nathanii, tell your State Government
to reduc: it.

SHRI G. SWAMINATHAN:
You want cable TV to mushroom.

SHRT V. NARAYANASAMY:
I do1‘t want. But, the people who
don‘twainttosz:it, 2311 i, fv2 or
0 ten rupees, they will not... (Inte.
rruptions)...

SHRIG. SWAMINATIAN: No
Wehavetoieguiatetha T V. O harwise
how do you rg 7iinie it {1300 uations)

Reguti - fleense
ing; i . ‘1ders-
tand 1) oot 1S
regulasi . . the
Cenirdl Goivm is

... {Interruptions). ..

SHRI V. NARAYANASAMY:
T am teflinz yor1 that “ye reaulation,
you hwedimn' s n itin the right
spicitand thatyoar vty dd i the

S:ate Governman . Thaerefore,
Mr, Minister, fet us ast I{'a from
the issue  of ¢y 1 inva-
sion  faat i3 com.r: iata  this

couatry. Let our D, duwshan be
coynn L.y (v, sy, as far
as possioie, iry € sz: i we do
noi divids tie peys . oy showing
films ia tae armz oo roo 25 1-Mathar-
jiisaiso watcaily m:— | ac name

of casie aad cre:i 1ufied
piciure of o0ar sec. dry is
denicted to the peapie. 1uat ems
paasis  should be wasre. Aad, by
bringing the iezisjatica, 1 accept
tiat oaly & i vos b aeass will be
sotved. You v olotof
thiags in tats wow. i . Jinister,

are you heariayam: 7 Moo Miaister,
you ftave Lo d3 2.0, of tuags in Lhis
daid. Tae ror2izs axda saousd net
be aliowed ty tu<s sver oar indian,
cubire.  Taze, e Coaatey’s s2ou-
rily is aiso t@doro:at,  nsa, you
have 0 couner  fPasisuas  and
India propagandr ia aa  eifective
manner. Th3ss are (a2 ining> ihat
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you have to do. So, T support this
legislation. But you have to do a
fot of things in the field of clectronic
mediz, cspecially to counter the
foreign media. Therefore, I support
you in this and T want you to do that.

SHRIS. VIDUTHALAI VIRUM.-
BI (Tamil Nadu) Mr, Vice-Chair-
man, Sir, This Bill has been brought
on the pretext of regulating the
cable-TV operators. At the outset,
I want to enlighten myself through
the reply and clarification of the
hon. Minister,

Sir, I want to know under what
entry number and under what List
of the Constitution, this Bill has
been brought, Is there any legislative
competence to bring  this Bill
because the Government of Maha-
rashtra and the Government of
Tamil Nadu have already brought
Bills imposing levies on the cable
TV operators and asking them for
Security Deposits ?

- Sir, thry have done so under
Entry No. 33 of the Seventh Schedule
of the Constitution, that is, when
they are bringing it under Entry
No. 33, they consider it as ‘Enter-
tainment and Amusement’. There-
fore, I want to know whether you
have any legislative competence to
bring forward this Bill. This is an
important issue because when the
matter came up before the High
Court, it upheld the State law. Now,
if the Centre is going to pass this
Bill, I know ultimately the Central
law will prevail. I fear that it is not in
the Concurrent List. Therefore, I
wanted to be enlightened from the
reply. Sir, regarding the registra-
tion, the Government says that
they are the registration authority.
But, we did not know who is the
registration authority. Only yester-
day we got some papers through
which we found that the Post—
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Masters are the registration autho-
rity. The State law asked the cable
operators to register themselves
in the nearby police station by pay-
ing Rs. 10,000 as deposit and they
must agree to pay 409, tax that goes
to the court. It is in the stay order.
In the stay order the amount of
Rs. 10,000 has been reduced to Rs.
5,000. And also the registration
authority is in question. But it has
upheld it. But, against the State
Government, In think, it has gone
to the Supreme Court. Sir, this is
the sityation. You say that you
must go to the Post-Master and the
State Government says that you
must go to the police officer. I want
to know whom they have to approach.
for getting themselves registered.
That is the problem. Then, Sir,
they have to pay Rs. 10,000, for even
40 %, tax—entertainment tax is only
209. Suppose the same law is
upheld by the court again they may
have to shell out 409,. That means
you are firing from the front side and
the State Government is firing from
the rear side. In between are sand-
witched the cable operators. This
is the real situation. Sir, when you
say that the registration authoritry
is the Post-Master, I can tell you that
there is already a heary workload in ™
the post-offices. There is a heavy
work'oad because you have put a
ban on recruitment. They are
fighting against that. .(Interruptions).

Let them fight some other au-
thoriry. Before coming to the Bill,
1 wanted to state that basically ¥ °
differ fiom the Bill. Now, coming
to tke Bill, in clause 5, you have
emphasised and stipulated for a
progiznme code and an advertise-
ment code. People from remote
villages who are unemployed have
to resort to this for ‘obs.
Do you think that these people
wil! te aware of these progiimme
code: and advertisement  codes.
Till the day before yesterday, 1 was
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not aware of the programme code
and advertisement code. . .(Interrup-
tions). .1 could not get in the Secre-
tariat. Yesterday though the Par-
liament papers we were able to get it.
When the parliamentarians are
struggling for nearly one week to
get the programme code and ad-
vertisement code, do you think that
people who are operating the cable
network would be aware of it ?
It is unnecessary, I feel. 1 want to
know whether you are 111313 to
the codes on the T.V. ™5:If. Now-
a-days, you are telecasting the ‘Direc-
tors’ Special’, Iwant to know what
this ‘Directors” Special is. You are
violating the code which you have
prescribed yourself. 1 shall quote
only one paragraph which was pub-
lished in the Indian Express dated
9th November, 1994. It says, I
quote :
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“In a major policy change the
Doordarshan has been allowing in-
direct liquor and cigarette advertising
on the npational netwok anl the
Metro channel for the last two
months” It goes on like tiis. There
i no denial coming from the Go-
vernment side. Actually, the implied
meaning of that is that the Govern-
ment has accepted this.

SHRI VIREN J. SHAH (Maha-
rashtra) : On  Doordarshan the
liquor advertisement comes after
every four minutes coasistently du-
ring test match commentary,

SHRI VAYALAR RAVI: We
all share the sentiments of the hon.
Member. Itshould be stopped imme-
diately.

SHRI S. VIDUTL.ALAI VIR-
UMBI : I agree with yo «, 3ir. Thank
you for that. I want to . «ow wnether
theie wre two codes’ oue for the
catle operators and a. v.uer for the
Doordarshan.  Sir, .. ine same
provisien under clausss 5 and 6

|
t

1

)
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vou are examoting 1> foreign satel-
lites for telecast. ilere we want to
know why you waznt to  exempt
them. Ttis astep-motherly treatment
and sit is discriminatory. Then, Sir,
under sub-clause..({aterruptions). ..

SHRI VIREN 1. SHAH Sir,
the liquor adveriiszment is coming
on Doordacshan after every three
minutes. Hon. Minisicr, in your
absence it was meationed that tobacco
and liquor advertisements  are
coming every {our minutes when
there is cricket commentary. The
hon. M:mber from your side also
supported it thal it should be
stopped. .

SHRI S. VIDUTHALAL VIR.
UMBI : It cleariy shows you are
violating the code. This is nothing
but a step-motherly attitude. That
is want [ wont to charge against you,

Sir, in sub-clause 7 you want
to make a registration. It is not
possible for a layman. That is why
1 waut to say before telecasting how
he should be able to know as to what
is going to be telecast. Then you
are telling that you are not actually
violaing the code. You want to
puaish it is what I feel. It is impossi-
ble. It is actually illogical. I am
unable to comprehend on what

grounds you have put this condi-
tion.

In sub-clause 8 you say that TV
retransmission that is what Shri
Narayanasamy also told—you should
not compel. Why do you want to
compel the cable operators to re-
transmit the DD 7 1 would like to
tell that becaus¢ of this unimagi-
native poor, show the people, “3re
switching over tJ others. Pzaple are
switching over t> th2 othars basaise
o this poar pzriarmiaze Tz poag-
ranme issd prIstazpcrzcinn: is
s0 unimagiadive, it 5 ol
aad even if it i5 fair, p2>>iz £->n
c1it to soata Az ad. priyucsd
cope with tne DJ. Andiaer taiag
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[Shri S. Viduthala Virumbi]

is that when you are stimulating all
these things You have left out one
provision. You are imposing Hindi
day in and day out.

What is the necessity, why is it
essential ? 1 wani to know, when
from Kashmir to Kanyakumari
India is cne, going o allot the same
time to other languages also 7 All
the languages should be given equal
status, equal treatment. I want to
know whether you are giviag tie
same time to Tamil, to Gujarati,
to Malayalam, to Marathi ? For
ail the languages equal time should
be given, If you want to give four
tirnes more than what you are giving
to other larguages to Hindi it
clearly shows that it is yet another
domination worse than the RBritish
dotuination. ~ Why therc is no
provision agair.st this ?

LI VICE. CHAIKMAN
tviesh Pachoun) : Please con-
c‘ude. .

AN HONBLE MEMBER :
Wtat «bout English ?

SHR!1 S. VIDUTHALATY VIR-
UMETI : English has integrated this
country.” You shoulc not fo: get that.
Netaji Subhkask. Chandra Bose
talkcd to the people oi Eembay in
Engiish and not in Hindi. i wani to
submit one frfore thing, Omnce a
letter came to Rajaji in-Hindi and
that too from Gandhiji. Rajaji oa
fhe reverse of the same letter wrote
the reply in Tamil. Mahatma Gandii
felt it and ke actuslly teadered his
legret foi that. I would like this to
zo o (e official 1ecord

U TR RUCEY e (Wew
e ), -mima‘ Y < i3S u q‘fv,cT |
WAl Tedl & 94 il THT ST
e W ¥ Xy § ar W s
u am q« WE? m'q't'. H ETma'
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Tgf TEPRWE FT swgedT ¥4 oW
oSt & 4 ae @ 8 !

SHRI S. VIDUTHALAI VIR-
UMBI : Because of this policy...
(Interruptionsy.. We want to see
India and not Hindia.

SHRI S.K.T. RAMACHAND-
RAN (Tamil Nadu) : Bat we want
tosee Hhle T V. We do not want to
go. . (Interruptions). ..

=t TREE waE (TUFE)

SAGATERAY S, ¥S %'*" Efc)
wWEET  wW T3 g 4 oA

T oww G E P owT Freo-aaer
FT BITHT RGAF TF FOIT

THE VICE-CHAIRMAN (Shry
Suresh Pachcounl) : Pleuse coacludes
now, You have already taken 12
minutes. -

SHRI 8. VIDUTHALAY VIR
UMB! : I am concluding, Sic. Before:
you want to implement this, consult
the State Governments. Leave the:
matter to rthe Staic Governments:
Don’t try to encroach upon the rights
of the State Governmenis. And.
also just think about the. Prasan
Bharati Bill which was introduced
but not yet passed, .

With these words, I want you to
please let me know in what Lisi, in,
what Entry, you want to pay for this
and wheiher you have got the “legisla-
tive competeace to bring {orin thais
Bill.

With these words,
Sir.

SHRI VAYALAR RAV{ :That
you have to say before the iriroduc-

I thank you,

tion, aind not now:
1. (-CHAIRMAN (SHRI
SUREs: PACHOURD Shri

Kulabidhu Singh.
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SHRI JAGESH DESAI (Maha-
Tashtra) : For the information of
Mr. Virumbi, T want to say one
thing about Rajaji. Rajaji was the
Chairman of the all India Hindi
Pracharak  Samiti. He was the
person who hzd toured the whole
of South for Hindi prachar.

SHRI 5. VIDUTHALAI VIR~
UMBI : In 1965, Rajaji said ~hat he
had changed his mind because the
Northern Indiang wanted “o impose
Hindi. That is whyv he was one of
the persons who opnosed Hindi in
1965.

THE %eoo- dJAIRMAN (SHRI
SURESH PACHOURI : We are
not discussing the language issue.
ViDUTHALA! VIR-
Trom 1957, he started
Hindi.

e
S‘Ll\l u

UMBI
onPOSine

SHRI 5.
RAN : Sir;

»

Interruptions)

THE VICE-CHAIRMAN (SHRI
SURESH PACBOURY) : Nothing
will go on record. Now Shri kulabldhu
Singit .

K.T. RAMACHAND-
we are deviating

SHRIW. KULABIDHU SINGH
(Maaipur): Mr. Vice-Chairman, Sir,
Shrimati Kamia Sinha was to speak
on behalf of my party, but as shke is
not present, { want to make certain
very limited observations,

Si~. the hon. Minister had stated
that 7. objective of the Biil is 'to
protect our culture against foreign
invasion. Regarding that, of course,
Isupport s 8iil, by and iarge, bu:
I'want to make certain observations.
wir, the invasion of foreiga media and
foreign culture is aiready there even
in our MNational Channei now. So,
this point of talking about foreign
invasion oi our cuiture iS not very
MCani *giul Already the invasion is-
there in ail natioaal programmes. All,
sorts of western ob;,cemty and westery
vu:g’u'ity' are visivle. Bay in andday
ow, "v: are witnessing these wvuigar-

[ 12 DEC 1994 ]

Cable TV Networks

(Regulation) Bill
1993

406

scenes and obscene scenes in  our

National Channel-2. So. this is a nice

word, but practically invasion had
already taken place. Moreover, I

want to mention another aspect. This

isthe time for freedom of thought and

freedom of conscience. Whatever

be the invasion, if the persons who

receivsitatthereceiving end, if they can
only understand and appreciate the

thing, this foreign invasion will not
alter mnich of our culture.

Secondiy, Sir, Mr. Virumbi was

telling ab-ut the language. Only a

sentimeatal tussle is going on between

our friends over her and our friends

over there because the three-language

formula is already therc. Nobodvcan
prevent any citizen from speaking
Engiish. Regarding translation, Mr

Sarang was making a point, Sir, the
Manipuri language was included in the

Eighth Schedule the year before last

We pressed for keeping an Inter-

preter. Thavetimeand again reques-

ted the a uthorities for the appointment
of one Interpreter for the Manipuri

language, but it i3 not permissible

because of the financial iimitations:

So, as there is no interpreter for the

Manipurilanguage in this House or itk

the Lower House, we cannot abdndonf
speaking. in Englis1.

SHRI G. SWA MINATHAN: Su;_
if there is no translation available
in one language, can a Member of}
the House translate for another“
Member ? ?

4.00 P.M.

-
Yy

SHRI W. KULABIDHU SINGH: We
have been pressing for an inter-
preter. We are iiree Members; twor
in the other House¢ and one here. We
are facing a great problem. Whem
Manipuri had been included in the
Eighth Schedule of the Constitutiony
T do not know why we should not get
an interpreies. wius is the problem.

Therefore, 1 think those wio hate
iinglist shoul! ... mind if peoplg
like us speak in Englisn. Q

Thank you. 0.
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SHRI G. SWAMINATHAN: asto how many of them are there and

Mr. Vice.Chairman, Sir, within the
very short time available, Twould like
to makesome points. Of course, these
points had already been made bysome
of the Members who spoke earlier,
but I would throw a new light on
them, if possible.

First of all, I would like to stress
on one important point to which a
reference had been made earlier by
the hon. Member, Shri Ram Jethma-
lani. He was talking about the mush-
rooming of cable television networks
and queried as to how you were going
to prevent this mushroom growth.
In the Statement of Objects and Rea-
sons of the Bill, you have outlined
three objectives, i.e. curbing the
mushrooming of cable television net
works , stopping the cultural invasion
and improving the quality of the pro-
grammes. You say that you are bring-
ing forward this Bill to achieve these
three objectives.

Ashasbeenrightlysaid by Mr. Ram
Jethmalani, when one goes through
the Bill, one does not find anything
in this regard. Where are the provisi-
ons by whichthe hon. Minister would
be able to stop this cultural invasion,
for example? Where are the provi-
gions by which you are going to
achieve the three objectives outlined
in the Statement of Objects and Reas-
ons of the Bill ? I have not been
able to find any.

However, I have risen to support
this Bill for a limited purpose. I
support the Bill because you are
providing for the registration of cable
television operators. Even though I
do not find any provision in the Bill
to check the musroom growth of
cable television networks or to stop
the cultural invasion, about which you
have been talking all along. I support
this Bill because you are making regis-
tration absolutely necessary. Other-
wise, if you do not have a system »f
registration of the cable television
operators, you would not be knowing

they would be outside the purvies of
this Bill. From that point of view, I
support this Bill.

Then in regard to quality, if you
want to maintain and improve the
quality of ihe programniz®, youshould
first of all, see that therc are good
programmes in your own Metro
Channel. As has been said by our
friend, the very things about which
you are concerned which are being
shown in the cable television--are
there in your own Metro Channel.
What kind of films and otherprogram-
mes are there in the Metro Channel ?
There is so much of violence. There
is so much of sex. Therefore, unless
Doordarshan itself acts as a model,
you would not be able to control
these cable television operators and
you would not be in a position to stop
the cultural invasion. I hope the hon.
Minister would take up this matter
very seriously so that Doordarshan
acts as a model.

According to me, one main rea-
son for bringing forward this Bill is
the declining market share of the
advertisment revenue for Doordarshan
The cable television and the satellite
television operators are taking a way
much of the advertisement revenue
because their rates are not as much as
in the case of Doordarshan. That
is why Doordarshan is finding itself in
adifficult position. Unless Doordars-
han improves its operation and does
something about it, it will not be able
to improve its market share of the
advertisement revenue. This seems to
be one of the things which is forcing
Doordarshan.

Iwouldnowliketosay something
about the penal provisions. Here,
you are giving the powers to an
of icer. Thispointhasbeen made alrs~
ady by a Member from the Congress
Party. Yousay here;, ‘twy years” or
‘one thousand rupees’ and ‘five
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years and five thousand rupees.
This kas no meaning becuase when
you sav ‘five thousand rupees’, it is
not status quo. One can go up to
five thousand rupees. A magistrate
or some judgemay finca persontothe
extent of Rs. 1,500/-, Rs, 2,000/- or
Rs.2,500/. Nowadays, the value of Rs.
2,500/- or Rs. 3,000/- is not much.
Theretore, I would say thatyoushould
rethink about these penal provisions.
I say this because on the one side,
theniprisonment is heavy and on the
other, the fine is very small. There
should be some equity in this. This
is the point I would like to make in
respect of this matter.

Coming to the question of athird
channel, you have been talking much
about it. My friend, Mr. Narayana-
samy, had also referred to it. He was
asking as to when you were going to
introduce the third channel. The h.n,
Minister recently visited Madras.
It bad appeared in the Press, in the
‘Hindu’. The Minister has been talk-
ing about having as many as 60
channeis in Doordarshan. In this
connection, I would like to invite the
attention of the Minister to the edito-
rial which had appeared in the ‘Hindu’
and [ would like 1o know his reaction
on the matter. The editorial had
asked as to what was the meaning
of the Minister talking about 60
channels when he had not been able
to introduce even the third channel
' the country. This has to be gone
mto. 1 do appreciate the sentiments
anderlying the Objects of the Bill.

But I feel that there are no teeth
available in the Act or in the rules to
implement the same. 1 feel that the
order of the doordarshan credo of
education, information and entertain-
ment is not proper. The credo of the
private cable networks is entertain-
ment first, then information and the
third is education. In India, more
people now want entertainment
bgcause they cannot afford cinema.
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Cinema tickets have be come so
costly now. Entertainment is also
very important for TV, and I hope
Doordarshan will give good and clean
entertainment to the people so that
people will be very happy to go in
for it.

One more thing that I will add is-
that the cable operators are not
giving quality programmes, and also
therz is no competition among the
cable operators. In my place there
is only one cable operator who is
operating. And these people have a
cartel. They talk to each other and
they will not allow another operator to-
go into that locality. The localities
are divided in Madras. Suppose you
are in Kilpauk, that locality is taken
over by one cable operator. Purasa-
wakam is taken over by another ca-
ble operator. So, any other man will
not be allowed to go into those terri-
tories. So the house-owners do not
have any other recourse except to
go to that particular cable operator.,
So I would request the Minister to
see, through these rules and the Act,
that two, three competitor cable
operators in each area. Otherwise, if
you allow only one man, he will not
be able to give quality pictures to the
people. So I request that the Mini-
ster should think in terms of competi-
tion, competition in the interest of
giving quality pictures to the people
so that they will be able to switch
over from one man to the other.

I also agree with thc other hon.
Member, finally, that it isnot necess-
ary for Doordarshan to say that at
least two channels of Doordarshan
should be telecast by the cable
operators. The cable operators are
coming in only as competitors. So
this is not necessary and this condition’
must be removed. That is what I feel.

Generally, while appreciating the
sentiments of the Minister, I feel that
something more has to be done about
the rules and the Act.
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SHRI K. R. MALKANI (Delhi):
Mr. Vice-Chairman, Sir, I rise to
support the Statutory Resolution
moved by my good friend, Mr. Viren
J. Shah. I find that this Ordinance
about cable TV Network has many
loose ends. These loose ends need to
betiedup.Talso find that it has some
gaping holes, and these holes need to
be plugged.

First, about the loose ends. A
person may apply, but the law does
not lay down how soon the decision
may be taken. I think an upper
time limit should be fixed here, whe-
ther the man wiil hear within one
month, two months, three months,
six months or whatever. We cannot
give an indefinite, arbitrory rower to
the registeting authority in this regard.

Secondly, in the definition of
"¢ ble operator” we nieed to add the
ords aperson whois running this
activity as a “‘commercial activity”’
because some private company or
some educational institution carrying
on programmes shpold not be
governed by this law.

Then, there should be a right to
second appeal. One appeal is not
enough.

Then, clause 19 says thata punish-
mentmay be imposed ora registration
may be cancelled for:'2sons a, b, c,
or any other reason. ? iiink this is
much too vague and ives too much
opportunity of ¢ ioitation to the
registering auth-.:ity. Here it must
be made clear ti.at when registration
1s refused or punishment is imposed,
the authority must give the grounds
and record them in writing.

As I said earlier, there are some
gaping holes in this law. The govern-
ment has announced a programme
code, an advertising code. That is fine,

(Regulation) Bill
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But who is going to monitor these

programmes ? Does the Government
have any monitoring authority, any

agency which will take note of what is
happening in the cable TV networks?
1 know, we all know, as our good
friend, Mr. Narayanasamy has poin-
ted out, that there are cable TV net-
works in India putting out program-
mes prepared by Pakistan, propaganda
programmes on Kashmir etc. What
is the Government doing about it?
This Ocdinance, this law, has bean in

operation for almost three months
now.

Is the Government aware of (his
programme? Has it taken any action
If not, why not? So, unless theicisa
monitoring authority, monitrring
agency, just prescribinga programmnes
code is pointless.

Secondiy, this faw lays down ihat
the applicant will have to bean Indiau
citizen. That is okay. But, this law
also permits that 49 per cent of the .
equity may be owned by foreigners
Is there not a serious coniradication
between these two provisions?..
(Interruptions)

THE VICE-CHAIRMAN (SHRI1
SURESH PACHOURI): Order,
please. Yes, Mr. Malkani.

SHRI K.R. MALKANI: It can
very weil happen that “Toreigners
controlling 49 per cent of the equity
will be the real masters, and the other
shareholders may have | per cznt,
2 percent or 5 percenit of it.  So, the
applicatioa may comafrom an Indian,
but it wili be practically o peiami
transaction. If the Govemment is
serious about keeping out all foreign
influences in this matter, I would
suggest that they come out frankly
and say that it will have hundred per
cent Indian equity. Whatto talk of 49
per cent, they should not be allowed
even 4 per cent. If you are serious
about protecting our national life
our culture etc., then, this is a mugh
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I am glad that the Prime Minister
yesterday said that we should be
careful about too much foreign capital
coming into wrong kinds of fields.
This is one field where foreign capital
will be very wrong. So,ifthe Govern-
ment is serious about keeping these
undesirable influences, foreign influ-
ences out, then, the equity must be
100 per cent Indian.

There is a strange provision in
this Ordinance. it does not cover
programmes 1issued by cable TV
networks if these programmes origi-
nate in some foreign  couatries.
Government seems 10 be under the
impression tiat ifsome:hing originates
abroad, it canaot be controlled here
It can be under the law. Tne reality
is that these foreign cab’s nciwvarks
and foreign TV neiworks navs been

blatantly  violating int2-national.
tele  communicarion  aZceom2ars.
Herc Iwouldliketo quoie my gnod

friend, Mr. Krishan Lai Sokni, wio
has doae a study of foreign media
invasion of India. He makss it very
clear. He says.

“Under iaternational telecom-
munication agreements, TV signal
has to be broadcast on a particular
frequency band called ““C band”
or a very high frequency of “KU
band” with the proviso tuat foot-
prints of the transmission must
remain within the couniry of its

origin, It can spill ava= =~ aiaty
bouring countries only ol
casting under the “Cband” which
is a telecommunic.- Lt
Star TV and other T« - sav. soniwed

telecasting to dozens of couatries
wihout so mucn as by your
permission. This is a clear viola-
tion of international telecommu-
nication agreements.

I hope the Government takes
note of it. I am sorry to say that the
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Government has shown a certain_lac;k
of vision and a certain lack of will in
handling this and related matters.

Thank you very much, Sir.
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SHRI ABDUSSAMAD SAMA-
DANI (Kerala) : Sir, | would like to
make an important suggestion to the
discussion going on, taat is to solve
the problem of the - cu.tural invasion
brought by our television system.
I would like to calf it peculiar kind
of cultural . slavery. Most of these
TV  programmes are leading our
youth to a special type of cultural
slavery which will -be not in the
interest of the country and the people.
This is the basis of the problems
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which have been highlighted by the
Honourable Members who spoke
here. Most of them were referring
to the problem of the moral degrada-
tion contributed by our TV. In
fact, that is a grave reality. My
humble view is that this happens
because of the absence of a correct
concept of art. A living nation, must
have a concept of art of its own.
Then only will it be able to reform
our cultural fields including our
Television system at the national
level. Nowadays what is going on ?
If we have a look at it, if we are ready
to make an inquiry into the police
cases registered in the past, we will
be able to find that the Chief villain
behind most of the cases is our
cinema and our TV programmes in
which all the dangerous elements are
being promoted and propagated, These
people have no idea of art, they have
no idea of morality, they have no
idea of our most cherished spiritual
values, Letus examine the case of the
noon-shows and the midnight films
that are shown on Doordarshan.
They are nothing but the imitation of
the western culture. Itisokay that
the western civilization has got its
merits; there is no doubt about it.
It has its spirit of inquiry. It hasa
central alertness. It respects free-
dom of expression and promotes
harmony. Byt unfortunately in eastern
countries like India, we are imitat-
ing the demerits of the western
culture. T want to make one point
clear, Sir, that these TV programmes
shown nowadays are making our
youth criminals. Mahatmaji’s app-~
roach to art is not worthy in this
regard. For him, art was life itself,
I want to make a request to the hon,
Minister : Kindly do the needful
to arrange for the formulation of a
correct concept of art for our tele-
vision. At least form a body of
experts for this purpose. Through
art we must be able to see the reali-
ties of life, i.e. the aim of art must
be to make life exuberant and power-
ful. One thing more, Sir, I want to
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emphasise, that wine is promoted
and woman is misused. In the T.V.’s
programmes, woman’s dignity is
burried. She is depicted in a very bad
manners. She is made on instrument
for sexual anarchy. There are so
many organisations in our country
which are she1ding tears for the cause
of women, most of them are silent
in this regard. Itisa hard truth that
woman is humiliated in the namc of
art. Here, I am reminded of a
verse written by the great, renowned
world poet and Philosopher Allama
Igbal :

“prg UG F WEE 9T AT
g qar’

That is the case of these socalled
artists .

Therefore, my humble request
is that all these problems the problem
of liquor the wide publicity given to
it through advertisements, and the
humiliation of the woman-folk should
be solved immediately and these
tendencies are to be  controlied
strictly and provisions are to be
made in the Bill to check this cultu-
ral degeneration and moral decay.

=t wEr waEeat:  (9€M)
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SHRI S. S. SURJEWALA (Har-
yana) : Mr. Vice-Chairman, I want
to congratulate the young dynamic
Minister for bringing in this legisla-
tion which is, in fact, very important.
At the same time, I would like to
say that the Bill, which has bzen in-
troduced and is being discussed, is
not a complete piece of legislation.
Probably, it has bzzn fram=d in a
great hurry. I think in fature a lot
of gaps have to bs filled up. There
are a number of loopholes, for ins-
tance, the methodolozy for control-
ling the various programmes, which
the cable TV operators are going to
display or which they can display on
their network, has not been provided
in the Bill. The Minister or the
Government may try to provide the
same in the rules. Unless broad
outlines are given in the Act itself,
I don’t think they will be able to
control them or to make any specific
provision through the rules for con-
trolling them. Nobody can define
what is to be permitted to be braoad-
cast or displayed through the cables
because the list will be very, very
exhaustive, The broad outliaes as
to what negative is to be prevented
or which cannot be displayed or
allowed to be exhibited have not been
given. It has only b2sn mentioned
about the advertisemsnts that they
are also likely to be controlied.
Bu¢ how the Government proposes
to control them has not bssn men-
tioned. Itis known to sverybody that,
with the economic libsralisation in
the country, the foodgates have
been opened for cultural invasion of
the country through the media in
general and the electronic media in
particular. The economic liberali-
sation and other things are welcome
because we cannot, as a nation, live
in isolation. Various sections of the
House have expressed their views
about the programmes and the adver-
tisements. The multinational com-
panies and other commercial orga-
nisations in the country are giving
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advertisements of all kinds of junk
commodities and articles which are
not desirable and which have led
to a boom in consumerism in the
country. And it has further led to
great distortions economically and
socially. Mr. Vice-Chairman, Sir,
even sc¥ is being used, rather mis-
used verv flagrantly. All kinds of
advertisements of intoxicants, cig-
rettes, cloth and other consumer
article, are being displayed with
impuunty. Probably one of the rea-
sons is that our electronic media has
not been able to create a network
in the country, has not been able to
prepare  programmes which can
fulfil the aspirations of the people
of this country. Thereis a complete
lack of technical and cultural ins-
titutions where peopie can be trained
where writers can be encouraged and
where folk programmes, folk-music,
folk songs and folk stories can be
prepared to fulfil the aspirations of
the regional people. I would like
to request the Minister that he should
give greater emphasis on the prog-
rammes of regional culture and try
to create a network in the country
so that the people, instead of de-
pending entirely on the cable
television and foreign media, can
depend more on the local media.
Sir, there is always a tendency
on the part of the administration
to take advantage in the name of
control or in the name of putting
restrictions. There is all the likeli-
hood that the local officers and
local political bosses might try
to give licences to those companies
which are run by their own people
and junior officers also can try
to harass the people to distort
money. The Cable Television
Network means a lot of employ-
ment  opportunities.  But, no
provision bas been made about
the selection. There is no men-
tion in the Bill as to how many
cable connections would be given
toone townor one city and what
criteria will be there to give
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licences. Thers are many loopholes.
I hope, the hon. Minister will
try to fill up all the loopholes.

Thank vou.

SHRI VIREN J. SHAH : Mr.
Vice-Chairman, Sir, I am not
rising to reply to the debate because
the hon. Minister has yet to make
hisspeech. I willspzak two sentences
for the hon. Minister’s attention.
Sir, while replying would the Minis-
ter be kind enough to give us the
real reason for this Ordinance ?
I'must say with great respect that the
explanatory statement which he has
given is totally unconvincing. They
have taken onz and a half years.
Iwould like to know why the Minis-
try could not move it during the
last several Sessions. Is it some-
thing like the Prasar Bharati Act
which was passed and which became
lawoneand a half yearsazo and has
not been implemented so far ? Is
there something wrong with the func-
tioning of the Ministry ? Sir, [ will
reply to the debate after tne hoa.
Minister’s speech.

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI) : Mr. Viren
Shah, as per the rule, if you want to
move your Resolution now, then
you are welcome.

SHRI VIREN J. SHAH : I think,
as per the rule, it is only after the
hon. Minister has replied to my
points that 1 saould move or with-
draw my Resolution.

THE VICE-CHAIRMAN (SHR{
SURESH PACHOURI) : You are
required to speak before the Minister.
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SHRI VIREN J. SHAH : Are
you sure, Sir ? I had spoken ona
number of Statutory Resolutions.
The Minister has to reply to what
I have said. Otherwise, how can I
deal with it ? T have made my state-
ment to begin with wherein I have
brought out several points. So, unless
the hon. Minister had dealt with
them, how can I inake my responding
statement ? This is what has happe-
ned in the case of previous Ordi-
nances too. This is not the first time
that I have moved a Statutory Reso-
lution. Anyway, I shall be obliged to

know what the rule says in this regard.

DR. BIPLAB DASGUPTA
(West Bengal) : There is one clari-
fication which is very important.
The amendment which has been pro-
posed in clause 5 seems to be a sort
of odd. Unless we know the purpose
behind moving this amendment, it
will be very difficult for usto makea
decision on this. How can we res-
pond unless we know the mind of
the hon. Minister on this particular
aspect as well ? I do not know what
the formalities are. But our task
will be made much simpler if the
Minister would be kind enough to
clarify onec or two issues which were
raised verbally or which have been
moved in the form of amendments.
Only then will it be easier for us to
handle these issues and, perhaps,
the hon. Member also can respond.

v w . -

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI) : The rule
says : ‘“The mover of a Resolution
has the right of reply. But he has
to protect his right by rising in his
place and the Speaker does not
undertake the  responsibility of
ascertaining in every case, before
putting the question, whether the
mover wishes to speak in reply. In
case of Private Members’ Resolu-
tion, the debate is treated as con-
cluded after the Minister’s speech if
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the mover of the Resolution is not
present to reply to the debate.”
Okay, Mr. Minister.

THE MINISTER OF STATE
OF THE MINISTRY OF INFOR-
MATION AND BROADCASTING
(SHRI K. P. SINGH DEO) : Mr.
Chairman, Sir, my very good friend
and a very old colleague of mine,
Mr, Viren Shah, wanted me to give
the real reason for issuing this Ordi-
nance. The real reason is what I had
stated. But since he is not convic-
ted, I shall try my utmost to con-
vince him because he is a very diffi-
cult person to convince. Sir, I will
have to take a little of your time and
I crave your indulgence. Sir, this -
Ordinance did not come all of a sud-
den nor has it been brought with
any ulterior motive.

And, for this, I would like to go
back to 1989. The advent of Cable
TV Network in this country is
attributed to No. I, the high cost of
the playback facility of the VCR and
the VCP and No. 2, the availability
at the turn of a switch of the addi-
tional software operation to the
viewers of the kind never available
to them in as dramatic a fashion as
coverage of the Gulf War by the
American Network, the CNN and
the advent of telecast of the prog-

rammes of any foreign TV netwols. =

I am deliberately not naming any of
them for obvious reasons. The net
result of this development was a =
haphazard mushrooming of cable
TV aetworks in the country. Whether
we admit it or not whether we like
it or noi, the fact is that it is what
has happened. This unregulated
growth prompted a detailed analysis
of the issue and the possible ways to
bring some discipline in this area.
At present, the only provision relat-
ing to any regulation of TV networks
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exists in.the Indian Telegra-h Rules
1951 nnder Rule 44,72 whic! atates ;
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“Any person, may. withov. licence
establish, maintain and work a
telegraph, not being a wireless
telegraph within the limiis of a
single buildiag or estate. :

provided that no teleg- ph line
pertaining to the telegray s shall
pass over or under a publi road.”

Accordingly, cables cart ing TV
signals which have to cross a. - public
road tequire a licence { »m the
Department  of  Teleco munica-
tions which is the telegruph  autho-
rity in the country under t - [adian
Telegraph Act, 1935, Certr 1 rules
have been {ramed under the 'ct and
some sections of the Act I:ve been
amended from time to time,

The then Minister of Infiyrmation
and Broadcasiing appoinied 3n Inler-
Mipisterial Committee in June, 1989
to study the various aspects of' cable
TV networks and dishantenni systems
in the country and to make suitable
recommendations. The Co nmittee
submitted its reportin February, 1991,
The matter was initially «; amined
by the Department of Telecornmunicas
tions as well as the Ministry of .nform-
ation and Broadcasting. Therefter,
it was decided on 3-9-1992 in i+ Come
mttee of Secretarics that the inatter
should be processed by the Ministry
of lfermstion and  Broadcasting.
The Inter-Ministerial  Committee
recommended that the cable TV
networks should be permitted to
operate within a carefully regulated
framework, This was again e amined
by the Ministry of Informat: .n and
Broadcasting and by a Co nmiitee
oi Secretaries and on 20th October,
1992, it was decided 10 sei up an
Inter-Ministerial Group on... again
under the chairmanship of t. = Addi-
ricsial Seqretary, Departinen. »f Legal
Affairs, to examine the nece sity of
enacting 4 law for the regulation of the
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cable TV networks. The main in-
tention was the regulation of TV
networks because no Central law
existed at that time. Till the ordinance
was made, no Central law existed
excepting the 1885 Telegraph Act.
The Committee also decided that in
view of the practical difficulties invol-
ved, there should be no licensing of
TVRIs (?) as well as dish antennas
except in specified areas- such as
those near the international borders.
Then, the Group also made certain
other recommendations. First is the
mandatory licensing of cable TV
networks for the time being. The
second is, protecting the interests of
consumers and this can be achieved
by framing a separate skeletal law
covering all aspects of law, i.e., hard-
ware and software of the vperations
of the cable operators. The third is
that the skeletal law should require
the cable networks to conform to the

provisions of the existing laws such,

as the Cinematograph Act, the Copy=
right Act, etc. fn addtion, advertise-
mnents on such netvorks should also
contorm to the varions codes of
advertising already invogue. Monitor-
ing of operations of cable TV net-
works would be done by the existing

enforceinent  machinery  witheut
having to set up a separate infra-
structure for this purpose. The fifth
is that the technical

o

pcrformance
specifications of cable TV networks at-

the head-end, trunk feeder system and -

the stundardisation of cable equip-
mentat the subscribers "end should be
specified by the Burcau of Indian
Standards.

Sixthly, punishent for voilation™

of provistons of individual taws is to
be under the respective Acts. In all
other cases, the voilation of the new
could be made punishable with fine
orwithimprisornment up to five years
or both.

This was again examined......
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SHRIK. P. SINGHDEO ~-,
committee of Secretaries again deli-
berated on the 26th of November,
1992.

SHR1T VIREN J. SHAH: Sir, I
think the hon. Minister should take
much longer time because he has to
deal with many points. To rush him
also would not be fairto theBill orto
my resolurion condemning this. And
I will also need at least 10 or 15
minutes minimum, ifnot longer. That
is why, if the House thinks it fit,
we could adjourn the House just now.,

SHRI K. P. SINGH DEO: | was
going to respond to many of your
points positively.

SHRI VIREN J, SHAH: That
is why I said that since you will take
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time, let us not rush you. We don‘t
want to rush you. We waat to hear
you in geeat depiit.

SHRI K.P. SINGH DEG: Would
you be helpful in estting me to speak
in the first howi s -omoirow? Other-
wise, again onc day will bs wasted.

.. .(Interruptions). . .

Sir, T would like to abide by the
wishes of the House in deference to -
the Mewbers. But, then again sitting
through the whole day, means.
(Interruptions) 1 have certain legisla-
tion in the Lok Sabha also.

SHE 1 G.SWAMINATHAN: We
can tak. it up tomorrow after the
Zero Eour,

DR. BIPLAB DASGUPTA: Sir,
It shou' s not be rushed. It isa very
import: of Bill. Some ofus have moved
some i rportant amendments and
those ¢ nendments should not be
dJisiniss -d or passed without a proper
discuss'on. The Minister has made
sonie T vints but he has a lot more
points ;iill to make. So, maybe to-
morrow, after the Zero Hour...
(Interr.ptions)

SHRI K. P. SINGH DEO:1
would iike to answer each and every
point. ! don‘t wish to run away.

. . .(Interruptions) . .
DR. BIPLAB DASGUPTA: So,

if he can take it up at that time., I -
think that would be proper.
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SHRI K. P. SINNGH DEO: More-
over, I would lik: to ¢onviace my
good friend, Shri Viren J. Suah.

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): By the way
bow much time will you take for
your reply?

SHRI K. P. SINGH DEO: Sir,
atleast half-an-houar. [ would like w0
answer all the points. (Interrupiions)
Minimum half-an-hour, Sir. Many
fundamental issues have been raised.
(Interruptions)

5HRI SANGH PRIYA GAUTAM ;
Sir, the House should be adjourned
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because it will takz onc {,uc at ths
least. The Moversef thz anizndmants
also have to speak. You have taken
the sense of the Houszs. Now, you
should adjourn it,

THE VICE-CHAIEMAN (SHRI
SURESH PACHOURI): What is the
sense of the House? ([nferruptions).

‘The Hiasz2 is adjourned till {1
a.m. tomorow,

The House then adjourned
at four minutess past five of
the clock till eleven of the
clock oa Tuesday, the 13ti
Deceaber, 1994.



